Increase in Price of SRAVANA 8, 1895 (SAKA) Re: Atrocities on 343,

Nylon & Artificial
yarn (CA)

polists out of it. Herp i» .n industry
which is continucusly being profitable and
you say, we tanmot nationalise it. I want
to know when the sime will come, what
is the criterion for taking over these mills
and whether you have a policy by which
monopolies will be curbed and the inter-
uuoflhepoormmwi]lbewrved/.

1 hope the minister will direcfly answe:
my questions without going round and
round.

PROF. D. P. CHATTOPADHYAYA"
My hon, friend has said that the volun-
tary price agreement has totally failed, 1
do not share his view, nor his figures. 1
have already said that the price recom-
mended by the Tariff Commusion in
Suptember, 1970 for nylon 15 denier was
Res 73.80.

SHRI C K. CHANDRAPPAN, T have
said that the voluntary pnce agreement
15 there. The price will be writien n
the bills. But when the weaver goes to
the market apart from what s written in
the bill, he has got to pay black money
to get the yarn,

PROF D P. CHATTOPADHYAYA.
1 have said that in between September,
1970 and January, 1973 there was no
question of price increase T lLiave already
said that because of the scarcity of the
commodity there has been some malprac-
tice. I have also said very clearly that
some units have went out of the svolun-
tary agreement and action 1s being taken
against them I have already said that
profit motive was evident from the high
dividends declared by some companes.
In the lormula that we are evelving we
will take care of thesc things so that the
high prgft rate is not allowed. Then he
2 question abwt nationalisation,

i

Harijan Women

SHRI PIROO MODY: Thirdly, the
most isgportant thimg is that sou do not
know how to manage them.

PROF. D. P. CHATTOPADHYAYA.
I will solicit your help in this matter.

I can only say that whatever voluniary
statutory agreement we arrive at will be
uniformly applicable and nobody will be
exempt from it

13.13 huwe.

RE. ATROCITIES COMMITTED ON
HARIJAN WOMEN IN BIHAR —contd,

(Interruptions)
MR. SPEAKER: I have not allowed
<ny adjournment motion
(Interruptions)
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“The State shall promote with special
care the educational and economi: in-
terests of the weaker sections of the

peopls, and, in particular, of the
‘Scheduled  Castes and the  Scheduled
Tribes, and shall protect them from
social mjunloe and all forms of ex-
-ploitation.”

y g@m

qi w lﬁfi'!rzni'mmil
o, L
A o T e Fd‘am,%.

“JOLY 30, 190

R T e

B”f m ‘%‘ ‘{iﬂ'ﬁ

ﬂ .t m‘huﬁwi

-&mxmwﬂwm)
o n‘mﬁ‘*ﬂ\‘qmw |
feemidn - ' -

mu‘m : ii’rﬁm
g1 W ol v e W ).

wtouy, fowy. (¥ ) cowAT
wyw a1 wry: e g wif1T QiR
W EY et A o
LTI |

weqw wHew : 377 F & qF
Iaw arx Frarar fe faza wram
TeastRe WA a v ey )

oY s fagrey ¢ wrava o fagre
gl ¥ dwey wng§)  wwT
¥ oamr ¥ fe s fen o
¢ wi gfew ¥mdt @) AwTL
w frr w<H w7 WA § 0

v w@ww, : gfomi & art
¥ e rwa g fafre
F AW WA WA GGH WA
W A WAL WY IF 9T AT
FOT WA A g K o a5 ¢
W s wifew  qfeA I@E ar
A xAwT .0

SHRI JYOTJRMOY BOSU: The ob-
servation of the Speaker of Bihar As-
sembly should be an e der, rdboking
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RE USE OF TEAR GAS ON DEMONS-
TRATORS IN DELHI
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All I can do 1s to send your nrotest to
the Home Minsster and ask him to riake
4 statement

SHR1 PILOO MODY (Godhra) If the
procedure s that the Mimster should
make a tatement, then he should Favi
sug motu come to make that statement
and not after we have brought ths matter
to the notice of the House, after we have
agitated so much on it

MR SPEAKER 1 suggest a vi1 media
What they say, I will send it to hm 1
shall allow two or three membeis

SHRI PILOO MODY The Minster
should have come out with 1 statement
on his own and not after my friends have
raised it After they have demanded every
type of motion in existence, you say, ‘I
will ask the Minmister to make a state
ment’ It does not make any sense We
must have a discussion first befor:  the
Mimster can reply

MR SPEAKER
three members

I will allow two or

SHRI JYOTIRMOY BOSU I' want to
bripg to the notice of the House the atro
cities that are committed on Harijans
particularly on women, almost every day
It happened 1= Bpndg district, then 1.
Monghyr district.

MR SPEAKER Yuuinﬂslrudy made
your pomt eatfer:



